by a Member
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Shri Raghunath Singh
It is already incorporated in the Con-
stitution under article 122 May T
read i1? Mo officer or Member  of
Parliament in whom the powers are
vested by or under this Constitution
for reguletling....

weow WART : 4F a7 7T 0%
st Frar § s o fag o
WF 4§ #q wgeT ?

ut g fag A ww wrfeg

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): T have followed what has
generally been said in this House I
would like to say that I share the
feelings expressed in the House by
the hon. Members. In the internal
working or proceedings of this House,
thizs House is completely sovereign
and I do not think that you as the
Speaker, should submit to any court
or to any summons which are served
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(Varanasi):

Business of
the House

on you, In go far as the Government
is concerned, of course we would
like to examine the legal implica-
tions further immediately But we
will on behalf of the Government
watch the proceedings and ° think
thereforr the imatter should end
there. If there iz anylhing else we
can consider it later on.

wt sy famd | ¥U 0w aAmE
wTE WET ¥ )

weuw wEhEw | O% I W gy
Lrim

Shri Priya Gupla (Ketihar):
On a point of order.

ot ug fewd ;A A ghg

Mr. Speaker: I have he direction
from the House that this House and
the Speaker would not be represented
there,

at wy famd: ¥ @ g

#ifag
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Sir,

weuw wENET o TE |
stag fami | @ 2w b oW
g

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairg (Shri Sat-
ya Narayan Sinha): With your per-
mission, Sir, I rise {o announce that
Government Business in this House
for 10th and 11th May, 1965, will
consist of :—

(1) Consideration of any item
of Government Busine:s
carrieq over from today's

Order Paper.

(2) Consid
of:

-

ation and p

The Representation ol' the
People (Amendment) ' Bill,
1963,
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[Shri Satya Narayan Sinha]
The Seeds Bill, 1064, as summoned, if necessary. I would like

passed by Rajya Sabha,

Time permitting the House will
also take up for consideration and
passing the following Bills which
have already been passed by the
Rajya Sabha and are pending in this
Houge:—

The Press and Registration of

Books (Amendment) Bill,
1965.
The Employees Provident

Funds (Amendment) Bill, 1965.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, T want to ask the
Minister of Parliamentary Affairs
about the Bonus Bill, which we were
promised would at least be intro-
duced, T want to knoyw whether Gov-
ernment would stick to that decision
and at least introduce the Bill?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, last Friday, 1T
raised an issuc which the Minister of
Parliamentary  Affairs promised to
consider. Let me have his attention.

Mr. Speaker: 1 will remind him.
He will be very brief.

Shri Tlari Vishnu Kamath: You
will, T think, have it looked into, That
was that the Defence of India  Act
that we had adopied in the wake of
the Chinee invasion needs to  be
amended in the light of the Pakistanl
invasion, and Pakistan also  should
come within the ambit, within the
Defence of India Act and the rules
thereunder. T do not know whether
he got lega] advice in the matter, and
i# he has, we would like to know
whether the Government proposes to
introduee that Bill,

Mr, Sneak-r: Has he studied and
does he think that this is  confined
only to the inimical Chinese persons?

Shri Harl Vishnu Kamath: Yes, Sir.
China i3, T think, mentioned there.

The second poing is that last Fri-
day we also raised the issue of a
short session or special cession belng

to submit briefly that the eventg and
developments of the last few days
have, instead of clarifying the situa-
tion which is already confused and
confusing the war situation tended to
obfuscate it; the House and the na=
tion are naturally concerned with the
matter. Particularly, the Prime Mini-
ster himself said the other day that
the Government had proceeded in
stark ignorance of the Indo-Pakistan
agreement of 1880. That is the reason
why ...

Mr. Speaker: All these arguments
should not be brought in. I requested
him to he brief on thig question,
namely, which Bills should be
brought.

Shri Harl Vishnu Kamath: I am
much briefer than usual. T wanteq to
give the background in half a minute.
1 would, thercfore, like to know whe-
ther the Government, if it functions
in the manner that it has functioned
the Minister of Exicrnal Affairs did
not put the agreement before  the
Prime Minister nor did the officer
concerned.

Mr. Speaker: Order, order. This is
not the occasion for comments,

Shri IMarl Vishnu Kamath: “There-
fore, it is all the more necessary that
Parlinment should ¢ontinue in session.
That is the first point.

Then, the next point is this, After
the Colombo propesals, in January,
1963, a special session was called, ad-
visedly, by the then Prime Minister,
Shri Jawaharlal Nehru, and a short
sassion of Parliament was held. Now,
before the House, before the coun=
try, there are what are known as the
Harold Wilson or London proposals.
Before the Government takes a deci-
sion, the House must be taken into
confldence. Therefore, befors any
decizsion is taken on these proposals,
the House must meet and must have
a special session, to consider the pro-
posals.
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ot e e (fasAi)
B o9 ¥ gror weg-wed war o ¥
98 Sgm g frd dag i ww e
ATeETaA & AT I@ FT &L SrAT BT
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# wat @7 oz faae ez a1 Fax
qaw faam awr ok g€ ¥R &
qEava # Y HAG-HW HAT 7 qg FaT
qr—u F1 FHOr a1 v R 5w
gy W fag@ wwmer & wewdi w1
oF AT g4 A\ @ o 39 &
@ gn famg w06 gl 39 aww
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Fwiad feogq dva ¥ sw v am
FA ¥ faq amm 4% & 1 oy T
" W T gE ¥ safar we oW
[ EOT A T G@a g7

&t pww wrwwAw o
ame faF a@ w1 mwTEs faar qar
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at oF @ W g ofgy fem
AT 1 I @A B g W
" gifew g 7

Shri 8. M, Banerjee (Kanpur): 1
have three points. First, | wish to
support Shri Kamath's suggestion . . .

Mr. Speaker: No support is requir-
ed. I am requesting again and again
thut Members should be 11 ..

Shrl 8. M, Banerjee: 1 want that
this session should be extended.

Mr. Speaker: Hec has said it now.
These are all subjects on which votes
are not taken. What is his other
point?

Bhri 5. M. Banerjee: My sccund
point is this, I know that we could
nol have a discussion on the question
ol dearness allowance in respect of the
statement made by the hon. Finance
Minister on the same day, and I and
Shri Na h Pai and some other hon.
Members wanted to put certain ques-
tions and get a clarification as to why
the Government have to an extent
differed from the recommendations of
the Das Commission. In the abscnce
of a discussion, I would request the
Finance Minister, through you, that
he should make a statement to clarify
it by the 11th instant.

My third point is this. You know
1 have also demanded a discussion on
the retrenchment which s taking
place in the defence installatfbns. In
the absence of a discussion, let there
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[Shri S, M. Banerjee]

be a statement suo moty made by the
Defence Minister before this session
ends,

= wmia fe? fegmt (7o)
wiar gfadwe i qwfq & o @
WIE F=E T A FHENT § IE@ W
T/ @ It wrfgr afe wwE
agr gart grew &1 g favam wme
FT AT 1

it i P (FET) o ATET
g a1 w1 war § fF ofEem
T a9g ¥ A TA AN q2A FT ANG
¥ aifaarie garg wmw Al arfamr-
%z | WA § sTHLr 7 g A
@ et ¥ awe & gw #
T s a a9 faar s afermie
@ ¥ owar won ! owa omfemmz &
Fradl #Y a1 og A1 qr Ad ¢
TEHH I ®d 9T WET aqTdr §oan
ad ! ofemmde #1 oqET A A
Tew T ¢ afw mww o fe
&R dz gt qifadr dEw ® @l
wifgr ot wifsardz & aam 0 o
ST @S w3y g faded &
Fu e fear wrg arfe gmat ¥
g T OWE KT AT 1

Shri Priya Gupta (Katihar): Be-
fore this session closes, I desire W
have a statement made by the Home
Minister as to how long it will take
for the decision of the President of
India in connection with the age of
superannuation of Justice J. P. Mitra
of the Calcutta High Court and
Justice Rati Kanta Chaudhuri of the
Patna High Court, in view of the
decision of the Supreme Court of
India; whereas Justice J. P. Mitra
has been discontinued, Justice Chau-
dhuri is continuing. Then, on the re-
cent judgment given by Justice R. K.
Chaudhur{ of the Patna High Court
in the case, Non-gazetted Staff of the
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Bihar Government versus the Chief
Minister of Bihar, an anomaly has
arisen wheiher it is jllegal or wultra
vires, because Justice Chaudhuri has
been allowed to continue beyond the
age of superannuation, since he Is al-
ready 62 years of age. I want a clarl-
fication.

Mr. Speaker: All this cannot pe
taken up now. The scope is being
widened by the hon. Member. The

Minister has just announced the busi-
ness that would be taken up next
week,

Shri Priya Gupta: It should be
included in the business.

Mr. Speaker: During two days,
what can be done?
Tto T HegT Mgt (wéanars) :

s # fawRre A N & g™
F at B Am ot #% av agw =
TR 9% § Wi @ aww o
F @ §F aw & W =i

Shrl  Shivaji Rap 5. Deshmukh
(Parbhani): Myself and Shri D. §,
Patil have given notice for a half-hour
discussion on the present situation in
Vidarbha regarding the tribal welfare
in that part of the country, In Vi-
darbha, there are two sels of tribals;
one set of tribals in the scheduled
areas, and the same set of tribals in
the non-scheduled areas are being de-
nied the same concession, and
certain facilities which are due to
them for the last so many. years. This
distinction had been promised to be
removed by our late Prime Minister,
and the Government so far has not
done anything in that direction, and
the situation is such that there is
& hunger-strike going on and other dif-
ficulties are faced.

Mr. Speaker: Ordcr, order. Such
grievanceg ought not to be brought
in now. How can that be possible™
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Bhri Bhivaji Rao S5 Deshmukh: The
Government should find time to have
a half-an-hour discussion on that mat-~
ter.

Shri Ranga: You were good
enough to set apart one hour on the
last day for questions to be put to
the Government on the subjects cho-
sen by the Members. May I request
you to reserve this time for the
Prime Minister to say something and
for the Members to offer their com-
ments, or whatever it is, in regard to
the Kutch problem so that we need
not have to go through what we have
done today?

Secondly, as soon as the Prime Mi-
nister returns after his tour, he may
consider the advisability of calling the
House for a short session if need be,
to take the House into his confidence
in regard to the national and inter-
pational matters,

Shri Satya Narayan Sinha: 1 do
as Prof. Ranga's suggestion about the
ong hour is concerned, how it should
be devoted is for you, Sir, to decide.

Mr. Speaker: I might just inter-
wvene. I have not had a very happy
experience last time. Prof. Ranga's
party objected at that time by say-
ing that it was a waste of time then.
It was said so at that time. Rather
I felt distressed at that moment. I
thought some people had benefited by
those answers. I have gained some
experience in that, and therefore,
there would be no one-hour this time.

Shrl Satya Narayan Sinha: So far
as the Bonus Bill Is concerned, I am
really: sorry that in spite of best
efforts, it was not possible, and the
Labour Minister ig sitting behind me
and T asked him today....

Shn vinen Bhattacharys (Scram-
pore): Let him make a statement.
‘What Is the difficulty in bringing the
BiN?
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T pv WX YW wEw
wgey, faos W, =< dvw & aE
ATHAT T @2 |

Shri Satya Narayan Sinha: Within
two days, no purpose will be serv-
ed . . . . .

Shri Dinen Bhattacharya: You
gave an assurance and the Labour Mi-
nister also gave an assurance about it.
What is the difficulty in bringing that
Bill? Let us see what is there.

Bhri Satya Narayan Sinha: I do
not deny that. I have been saying
that there was some chance, some
hope of bringing it but I do not want
to say it now. There is definitely no
chance of introduction of that Bill
In this session.

Shrimatli Renu Chakravarily: He
has been promising from the wvery
beginning, right from February,
March, April—and now we are in May
—that he would bring in the Bill. TIn
his speech also he said so. It is
very unfair, How can we believe the
Government after  this? (Interrup-

tion).

Mr. Speaker: Order, order. This
ls a legitimate grievance. The Gov-
ernment ought first to weigh the

things and see whether it is possible
to bring it and then make statements.

Shri Satya Narayan Sinha: [ plead

guilty to the charge.
Shri Harl Vishnu Eamath: Hve s
a promising Minister.
sit gww w wem : fred
¥ mg ATAAT ST
T 2 1 foew Aw, =W
TEwTE AN W7 VP #
W oEram ¥ Aw A

g ¥

=
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Shri N. Sreekantan Nair (Quilon):
It is being understood in labour cir-
cles that the Cabinet has become more
and more anti-labour. That is the
only thing I want to point out.

MAY 7,

Shri Satya Narayan Sinha: So
far as DIR is concerned, my friend,
Mr. Kamath, raised this point last
time also. 1 am told that there is
no mention of the word “China”
there. Anyway, we shall examine
it and if it is necessary that the Act
should be amended, it will be amend-
ed. But so far as our information
goes, there is no such necessity of
amending it and it will be quite ap-
plicable to this emergency created by
the Pakistan invasion also.

Shri Priva Gupta: In West Ben-
gal, Muslims in the transferred
areas of Bihar are still under deten-
tion under the DIR for the last one
year., We want a final  decision
about their case. They should be
released.

Shrimati Renn Chakravartty: Thia
is very objectionable statement. They
are making statements in Parliament
saying that the whele minority com-
munity from West Bengal should be

1965 the House

13822

transferred.

Are we a secular State
or what?

Shri  Priya Gupta: I did not
they  should be transferred. They
should be released from  detention
under DIR. They have been under
detention for g year.

say

At ¥ wwadt Hamragt £

aea AT MEFAEH 8L ¢
g F §fr s 9 g3 A
gt AT oap g ¥ amIed
O fr §uw Yad o35 we
o Fim wmeIn aF | ooy oo
WA & § W oama 8t fag
T § |

st frm o & a1 g oq
A 51 g :

Shri Harl Vishou Kamath: 1 would
submit in all earnestness and humi-
lity, Sir, that so far as the regulation
of business and conduct of the busi-
ness here is concerned, I think it
would be not wholly right to saddle
the group leaders with compicte res-
ponsibility for the behaviour of their
colleagues,

Mr, Speaker: All right; I will be
at liberty to treat them  as indiwvi-

duals. (Interruptions).
Shri Hari Vishnu Kamaih: Muy 1
point out that it has very often

happened that though the leader of
the Congress Party is here in the
House, T have seen many Congress
members also disturbing the proceed-
ings in the same manner. The sam=
rule applies to them also and what
is sauce for the goose is sauce for the
gander as well. There should be
no double standard: the same gtand-
ard applies to all. If the leader of
the Congress Party cannot control the
members of his party, how can the
leaders of other parties control their
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memberg on each and every opccasion?
We try to control our collcagues as
far as possible. Buti sometimes, &s
it hapoens, the House is so ¢xcited
that .. is up to you—you are the
supreme cusiodian gf everything here
—to do what you deem fit and proper.

Shri C, K. Rhatlacha:yya (Raiganj):
The last statement made by Mr. Ka-
mailh should not go unchailenged. Up
till this day not one member of the
Congress Party has obstructed ke
proceedings in the manner that those
on Mr. Kamath's side do.

oGt 1ENN gEATaw  (TIEETT)
OTT L O Guon DRI W 47
Mr. Speaker:

Shri Hari Vishnu
point out next time.

Order, order.

KRamath: 1 wnll

The Prime Minist>r and Minister of
Atwmic ELaergy (Shri La! Bahadur
Shastrid: I me-cly wanled te soy
that what Mr. Kamath said i3 not
entirely correcl, Of course, scmetimes,
there may b. occasions when scme-
thinz is sald from the opposition side
and some members of our party might
also get somewhat upset or excited.
But by and large, we have maintain-

ed completle discipline and we have
shown  the utmost respect to the
Chalr.

Dr, M, 8, Aney (Nagpur): I beg

to differ from what the Prime Minis-
ter has said On many occasirns I
have found that the quorum  bell
is ringing her~ but they refuse to
come out of the Central Hall. It is
a disrespect to the Constitution.

Shri Satya Narayam Binha: About
the two motions regarding dearness
allowance and the Defence Minister
miking some statement, none of these
two hag been admitted as a no-day-
yet-named motion. Even it they
were admitted, ag you know, Sir,
we are running against time and
there are only two days more. Any-
how, the question does not arise, be-
cause I am told neither, of these
two has been admitted ag a no-day-
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yet-named motion. So far as 1
am concerned, the question does not
arise.

About the emergency session, |
made it clear last Friday also and I
repeat it today that if there would
be any such emergency or necessily
for calling a session or taking the
House intop confidence, certainly Guv-
ernment would summon the House.
Government would not like to do
anything behind the back of the
Parliament. [ cannot say  exactly
what will happen, but if the siluation
demands, if there is necessity, certain-
ly the House will be cal'ed at short
notice. But nothing can be promised
now. I hope that that emergency may

not arise. But if it will arise, we will
have the session.
st wETmite sl
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13.38 hrs.

STATEMENT REGARDING WITH-
DRAWAL OF INDIAN DIPLOMATIC
MISSION FROM SOUTH RHODESIA

The Deputy Minister in the Mi-

nistry of External Affairs (Shri Dinesh -

Singh): Government of India have
been greatly concerned at the pollti-
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cal developments taking place in Sou-
thern Rhodesia. The series of mea-
sures taken by the minorily settlers’
Government in Salisbury, especiuliy
the electiong ordered for today the Tth
May, inideate ity determination to
take positive gteps towards the dec-
laration of independence unilaterally
on the basis of the existing constitu-
tion and without the consent of the
people of the country through recog-
nised democratic processes. Any
semblance of ‘constitutionality’ sought
to be given by the process of conduct-
ing a spurious election would be
completely unacceptable,

2, Governmeni of India have re-
peatedly made it known that Southern
should gain indepcndence
without delay on the basis of the es-
tablishment of a duly constituted de-
mocralic government, elected on the
principle of ‘onc man one vote'. We
consider that the status of Southern
Rhodesia as a non-self-governing ter-
ritorv, which has: been affirmed m
the United Nations General Assembly
Resolution 1747 of 28th June, 1962, re-
‘maing unchanged.

3. Tt iz o matter of great concern
that despite opposition from the ma-
jority population of Southern Hhode-
sla and expressions of disapproval by
the international community in  the
United Nations, in the Organisation
of African Unity, in the Second Con-
ference of Non-Aligned Nations and
other forums, the minority Govern-
ment in Salisbury persists in the achi-
evement of its illegal objectives.

4. To demonstrate our strong  dis-
approval and as a mark of solidarily
with the people of Southern Rhodesia
struggling for the vindication of their
rights and in conformity with enligh-
tened world opinion, Government of
India have decided to withdraw their
Mission in Salisbury as from to-day.
The British Government have been
irformed of our decision and.our Re-
presentative must have lett Salisbury

to-day.



